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C.P.N0.117/95 Dt. of order: 13.9.1995
: Petitioner
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Shri Rezpondents
Mr.Dharmendra Agarwal : Counsel for pziibionsr
CORAM:

Hon'ble Mr.Gopal Krishna, Vice Chairman

1

Hon'kle Mr.0.P.Shavma, Membér(Adm.)
FEP HOM'BLE MF. GQIAL IPIS 1A, VICEICJAIJMLS.

Petiticonzr Ez2shiri Lal has filed this Contempi Petition
under 2zc.17 of the Administrative Tribunals Att, 1925,
gitaiting therein that by not implamenting the divection of the
Tribunal issuced in 0.A.N2.71/94 on 6.7.1992, thz rzzpondenkts
havg committed contempi of court
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he worked on the higher poat tili hig rzhivement on 31.7.1994,

""" that vetivemenizl benefits including pension,
gratuity, commutsation, leav: encashment, stc. have not kbeen
granted. IIo divections in rz2gard to thess bainefits were issusd

by the Tribunal. Theve has been no disobzdiznce much lzzas

wilfuld dischedicence of the Tribunal's directions.
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(Q.P.uJawmu6 ' ‘ (Gopal Frizhna)

Member (A) Vice Chairman.



